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Order of the Tr. n 

05 present: The Hon'b].e Mr. 
Sivarajan 	-Chairman. 

.1 apat 
for the applicant 

parties. Order passed in open court, 
kept in Separate sheets. 

The O.A • is disposed of at the 
admission stage itself in terms of 
the order.  

do 
VicemiCha man 

4/, 

07004.20051 present: The gon'ble Mr.Justice G. 
Sivarajan • Vice-Chairman. 

Heard learned c•unsel for the 
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CETRAL ADMINISTRATIVE TRIBUNAL :::GUWABATI BECH. 

O.A.No.89óf2005. 

DATE OF DECISION : 7.04 ,2005 

Shri Biswánip Pu&ayaztha 	-. 	 . APPLiCANT(S) 

ME.ADeb Roy 	. - 	ADVOCATE FOR THE' 
APPLIcANT(S) 

-VERSUS- 

UOi'& Ors. 	 RESPONDENT(S) 

Mr.M.U.Ahrned, AddI.C.G.S.C. 	ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE'MR. JUSTICE G. SIVARAJAN, VICE CHAUMAN. 

Whether Reporters of local papers may bea110 wed to see the judgment? ") 

To be referred to the Reporter or not?' 

Whether their Lôrdships wish to see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches?-

Judgment delivei ed by Hon ble Vice-chanman 

0 

'a 

- 	 . ' 
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CENTRAL ADMINISrRATIVE TRIBUNAL, GUWAHATE BENCH. 

Original Application No.89 of 2005. 

Date of Order: This, the 7th thy of April I  2005. 

THE HaN' BLE MR jUSIICE C. SIVARAJAN, VICE CHAIRMAN. 

Shri Biswarup Purkayastha 
Senior Accountant 
Office of the Accountant Geniral 

• 	(A&E), Assam1  Maidamgaôn 
BeItoIa Guwahati- 29. 	 . .. Applicant 

• 	By Advocate Mr. A.DebRoy . 

- Versus- 

Union of India 
Represented by the Secretary : 
to the Government of India 
Ministry of Finance 

•NewDelhL 

The  Comptroller ,  and Auditor General of indlia  
New Delhi 

The Accountant General (A&E) 
Msain, Maidarngaon1  Beltola. 
GuwaltatI29. 	V  

The Accountant General (A&E) 
Meghalaya1  Shillong-1. 

The Sr. Accounts Officer (Adnm) 
Officeof the Accountant General (A&E) 
Assam, Guwahati-29. 	 ... Respondents. 

By Mr. M. U. Ahmed, AddLC.GS.C. 	
V 

V 	
V 	

ORD.ER(ORAL) 

S1VARMAN, 1.(V.C4: 	 V 	 V 

The applicant, Sr. Accotmtatt in the  office of the Accountant 
V 

General1  (A&E), Assam Maidanigaon1  Beltola4  Guwahati was Vfrsftd 

V 	 V 	
V 	 H 

1 
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on the expiry of his deputation period and was relieved of his duties from 

the said office in the afternoon of 3132005. He was also directed to report 

to his parent department i.e. office of the Sr. DAG (A&E), Nagaland, 

Kohima vide order dated 212.2005 (Anrexure-V). The applicant, in view 

of his personal difficulties, made a representation to the 2nd respondent 

requesting for extensipn of the deputation period at Guwahati or to give 

him a posting to the headquarters office in New Delhi on 162.2005 

(Annexure-VI). His grievance is that even before the disposal of the 

representation the impugned order (Annexure-5) has been issued. 

I have heard Mr.A.Deb Roy, learned counsel for the applicant. 

Counsel submits that the applicant has got personal difficulties which 

were specified in the request vide Annexure-VI for leaving Guwahati at 

present and that it is in the above circumstances he made the request'for 

allowing him to continue in the present post at Guwahati or to give him a 

posting in the headquarters office in New Delhi. Counsel submits that if 

the applicant is sent out from the present posting, he will be put to untold 

miseries. Counsel accordingly submits that 'a direction be issued to the 2nd 

respondent; to dispose of the represntation dated 16.3.2005 (Anriexure-VI) 

within a time frame and to allow the applicant to remain in the present 

post till then. 	. . 

W. M. U. Abmed, learned AddLC.GS.0 submits that the applicant 

has already been' relieved on expiry of the deputation period and therefore 

he is not justified to say that he must be, allowed to continue even 

thereafter. 0 	 ' 

0 .. .: ,.  

0 	
0 , 	 , 
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3 ,  

4. 	1 have considered the rivalsubmissions'. There is no dispute that the 

deputation period is already over and that the applicant had been relieved 

as per order dated 2132005 (Annexure-V) with a direction to report to his 

parent office i.e. office of the Sr.DAG (A&E), Nagaland 1  Kohima. The case 

of the applicant is that he is on leave as on 3121005. There is no doubt that 

the app icant has no right to, get retention .of his service on deputation 

basis at Guwahati after the expiry of the period of deputatiolt However, 
S 

the applicant has made the request for retaining him in the office of the 

Accountant General (A&E), Assani. Guwahati on deputation basis or to 

give him a 'posting in the headquarters office in New Delhi. Since this 

request has not been considered so far by the 2nd respordent I direct the 

said respondent to consider the.representation dated 163.2005 (Annexure-

VI) and P ass orders thereon as expeditiously as possible at, any rate within 

a period of one month from the date of receipt of a copy of. this order. 

Parties will produce.furnished copy of this order to the 2nd respondent for 

compliance urgently. . 

5. 	The Original Application is disposed, of as above. 

(G. SYARAJAN) 
VICE CHAIRMAN. 

r 
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IN THE CEN AL ADMINISTRATIVS TRIBUNAL 

GWAHATI 3NCB 	GUWARTI 

0 .. • NO. 	70P 2005 

Shrt Biewarup P1rkay3stba. 

..€•.. Applicant. 
"Vs 

Union of India and Others. 

• .... . Respondents. 

S!N0?3I8 
--a-- 

The applicant submitted representation dated 

16.3.2005 to the Principal Director (Staff) 0/0 the Conptrs 

LIer Auditsr General of 1n4a, New Delhi, ihroub proper 

channel praying for either to accoodato kin In the Hqia. 

Office in New Delhi or to alliw bisi to contb)ue In the 0/0 

the Accountant General (A&E), tesar, Guwahati on deputation 

for better treatient of his zi ailing old rnother and wife 

and also for the reasons that his wife is also a Central 

Govto epl•yoe posted at Guwaati and their only son is of 

5 years 6 months old and started schooling. His .represeritat ion 

"is under conaUe rat un and still pending. Buttherespandenta 

No.4 and 5 iaeu.d repatriatisn order dated 21.3.2005 witboLit 

issuing any notice and bifere disp.salof the represontatien 1 dated 16.3.2005. The hunble eubmisaisn of the applicant kindly 

to allow him to continue an deputation till dispesal if his 

representation. 
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IN MS CRAL ATh11NiSBATiV TRIBUNAI 

GUWJHTI 8CH U U GA1 

00 0 NO. O2005 

Shri 3iiup Pizr]yaeths. 

....... AppLicant. 
Ve  

Vnian of India and Othera. 

....... P.esporidenta. 

10 Application - 	

- 	 1 - 7 
 Va rUication - 	 - 

 - 	

0 - 	 - 

40 ixineaire-II 
- 	 10 

50 AnnemreiIi  

 Arme*eXV  

 Annex reV  
 Aiinezurø-VI  

90 e'V1XZ  

Piled by 

44';j 	 o50 
Adv ateL 
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- 	 IN TEE C,TBAL AnUNISTRATIVE TBIBUNAL 

àUWABATX BCH W GtflJTI 

M application under Section 19 

of the Cent zal Adminiatati!e 

Tribunal Act, 19850 

04. NO.  	OP 20 

Shri Bieiaiup Purcayastha, 

nior Accountant, 

Office -of the Accountant Genel 

(A & 31 Aenair, Iaiamgaon, 

Beltola, uiwsbati-'29. 

-. 	.....-•..• _______ 

Versus 

1. The Union of India, 

iepieaen-ted by the Seoreiai 

to the Govt. of India, 

Ministry of Thiance, 

Nev. Delhi. 

. The Controller and Auditor 

Genernt of India, Now Delhi. 

.3 • The Accountant Gene ral (A & 3 

* 	Asa, Maidaingaon, Beltola, 

Guthati"29. 

4f ee& 
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4 • The Accountant Genel U & 3 ), 

ie€halaya, Shillong .1. 

5. The Sr. Accounts Officer (Adxnn) 

Office of the Accountant so 

Generei. (A8E Assain, Guahati-29. 

S I.... , . 	 _______ 

____________ 	 "IS ' Nfix  $ 

1. 	That this application is filed for quashing 

the impugned order No. 338 dated 2103.2005 tsaed by 

the Sr. Accounts Officer (Adn), Office of the Accountant 

Gene ml (A 8 N ) Assara, Guwahati, repatriating the 

applicant to bs parent office at Kohima having been 

relieved with effect from 31.03.2005 afteoon. 

20 	That the said repatriation order dated 

21.03.2005 has been iswed without affording any notice 

of reasonable opportunity as re4uired under Appendix-5 

( i.E. 9(25 ) 59 Clause 11 of the '.Ps & S.Re. 

That the ln8tant application is filed within 

the prer.Thed period of lilLttation as provided under 

$eoiion 21 of the Ldminiatmtive Tribunal Act, 1985. 

Oontd..... 
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S 

That this apLiation is well . withln the 

uriadiotion of this Ro*ble Tribune.l as reqized 

under Section 14 of the Adm.1nistrnti'e Tribunal 

Act, 1965. 

40 	ACLS 	9A $ 

40. 	That the appLicant is a Citizen of India. 

He baa been se rv.lng as a Senior Accountant in the 

office of the Accountant Genez]. (A&3 Nagaland, 

,ohima. 

4.2, 	That the applicant vas selected for dopu- - 

tation service under uzal terns and conditions iztiz-

initially for a period of 1(one ) year from the date 

of join1ng in the office of the Accountant Geneml 

A ain, Maidaaaon, Be Itola, izbati-29 vido 

order No. 179 dated 01,11.2000, and he Joined acoor-

lingly in the month of November, 2000. 

A copy of the order dated 01.11.2000 is 

annexed hee4tb and is ma*ed as Azneu. 

4.3 	That the tewi of deputation service of 

the applicant was extended for a further period of 

i(one)year with effect 1orn 02911.2001 to 01.11.2002 

vide order No. 119 dated 03.10.2001. 

A copy of the order dated 0300.2001 is 

annexed be !ewith and nr1ce d a a 
U 
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44. 	That the tein of deputation services of the 

applioant øs extended for a further pexiod of 1(one) 

year with effect from 0$01102002 to 05.11.2005 vide 

ardor Io. 145 dated 25.11400. 

, copy of the order dated 25.11.2005  is 

annexed herewith and marked as 	eIX 

4.5 	That the to= of deputation service of the 

appl.ioant vas extendod for a further period of 1(one) 

year (4th year) with effect from ( .11.2003 to 05.1 .2004 

vide ardor dated 2.12.2003 being No. 2610 

A copy at the order dated 23.12.200 is 

emexd herewith and marked as 	exure-IY. 

4.6 	That the Sr. Accounte. Officer Udit ) Office 

of thq Accountant Gene ml. (A&E)j Aem, Gavabati has 

abrupily, repatriated the petitioner to his parent 

aft ice of the Accountant Genem], WE ) Nagaland, lohima 

vide his impugned order No • 338 dated 21.03.20050 

A copy of the impugned order dated 21.03.2005 

is annexed herewith and markedi as 

4.7 	That vide the Impugned order dated 21.392005 

.(Arrneure -VI the apptl.mnt has been shoat ie].ieved of 

his duties in the office of the Lceountant General. (A&h), 

Asm with effect from 31.03.2005 afternoon. /.J-t  

408 	That the respondents have issued the repatria - 

tion order dated 21.034005 (Annexure -v) without giving 

(?ç fLk4 
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any n.tice to the petitioner as provided under (P.R. 

9(25). appendix'5, Clause ii of the PRe & SRs • Thus 

the af.reid order is net tenable in 19w and is violative it 

of the principles of natumi 3ustice. 

409 	That your humble ap].icant bees. to state that 

on 16th I4axch, 2005 be had wbmitted a xepreeentatien to 

the Principal Dixeotor (Staff) 0/0 the Controller and 
'4& A7 

AuditOr Gene ml of India, New Delbileuestia8 histo 

accommodate the applicant either in the 1!Irs. Of flee in 

Nev Delhi or in the 0/0 the Accountant Gereisi. U&E 

aam, Gujsbati on deputation basis forgetting beat 

medical facilities for his ailing mother and wife and 

the said reprentation is still, under oonsidemtion 

and pending. 

A copy of the reprentation dated 164,3.2005 

is annexed hereto and marked as 

41010 	That the wife of the applicant is a Central 

Govto employee posted at Guwahati and they have a son 

of 5 years 6 months øld and has just started his sohootingo 

according to O4. Ni. 28034/7/36"3att(A)dated 03.091986 

and fzrther clarified by the KinistTy of Perscinet, PibLio 

Grievances and Pen elena (Department of Personnel & Training) 

vito O.M. lie. 2804/2/97"øtt(A ) dated 12th June. 1997 it 

has been reco*niended that the husband and wife may invart" 

ably be posted together specialty till the children are 

10 years of age. 



A espy of 0.14.' dated 12.0691997 is annexed 

heret. and a*rked as 

5' 	G1VNDS OF Fr3LPSs 

54 	r that the respondents have UnU noted 

il.].egal]y In iei1ng the impugned order of repatriation 

dated 21.034005 (Axeuze-'y) to the applicant without 

giving pri7, notice as required under P.9e & $.e. 

• 	 541 • 	P.r that the aged mother of the applicant 

has to undergo frequent medical checkupe it would not 

be possible for the applicant to render necessary services 

tO his sick aged mother if at this stage be is repatriated 

56111 Fir that his wife is aervftg at Guwakati and 

his son Ia f about 5 years 6 months old and has started 

schooling and no admlnistmtive problems are expected to 

result as a consequence of continuation of deputaiion/ 

poèting at Guwahati utere his wife is posted. 

Sty Per that the applicant submitted a representation 

dated 16434005 and till consIderation and disposal of 

the said representation be may not be repairiMed. 

6.  

That the petitioner has exhausted the departmental 

reiedy whIch is available to him. 



70 	 IN 0}flB00TR: 

No matter is pending In Other Court. Previoasly 

O.A. filed on the same matter vas dispod of as In of raettous. 

80 	 ___ 

In view ottho tao'ta and circumstances stated above, 

the petitioner piye for the following ieUafs s 

a) 	That the iiiptned rcpatriation order dated 21.3.2005 

Unnexure"ybejng bad in law and the sane being violative 

of the principles of naturnt justice, the said oièr be 

'luashed feet aside. 

• That the petitioner be aUewed to stay at Guhati 

till the disposal of the Tepresentatian dated 16.03,2005. 

9. 	_____ 	_____ 

Pending disposal of this O.k., the humble pettio' 

nor ptays that Your Lordipe we1d be pleased to pass 

neoeasaiy order/.rdere staying the operation of the impuned 

order No. 338 dated 21.3.2005. ( .Annexure-Y). 

100 	YAMO&LsLOP T  laloOo 

10 I020. No. 	3 

30ate 	S 

Payable at 	z Zif-.s.h., 	 - 

110 	_________ 1 

As stated In the Index. 

Verification ......,•... 
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I, Shri Biajaxup Pirkayastha, aged about 

41 years, eon of Late 1Basanta Kunar.Ptrkayaetha, resident 

of Bar iakzr Mill Road, Ulubari, Guiahati, Dstriot4ainrp 
S 

Aam, do hereby verify that the contents mentioned In i 

feregoing pagzpho 4.1, 4.79 44, .5 9 6 9 7, 8 and 9 are 

tzue to my knowled& and belief In paxs 4.2, 4.3, 4.4, 4.5, 46 

and 10 axe tzue to my infoxation and I have . not eappieeed 
any material facts. 

And I sign this verification on this the 4 
Lay of April., 2005 at Guhati. 

,Siature of the Applicant. 

I 

8 
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()F1cE OF THE DY. ACCOUNTANT GENEL (A&E), 
NAGALANI) :: KORIMA 

	

I Nr1 1 	
Date 01.-I 1-2000 

S, 	 S  

Sri F3isw31 PurkayaJ)1 
Sr. Acctt. on being select 	for deputatjo under usual terms and COfldItjoj)s 1Itially fo a period of 1(One) year 	the date : dlt1tatn 5t3n(j released 

on the I ' November, 2000 (JN). 
 I 	otflj is duccted to tCpo j 

for duty in the O/o the Accountant Generaj, 
(A&E), ASSamGU,i}iatI 	 . 	

5. 

The orfl1i l)as,bccn grntcd 2.(Two) days' 
E. 	2nd 

and 3 November; 2000. Aflcr CXiiy ol his leave he viil jin his 
nw assinmeiit 

(AiithoIjt) 
: Oidcrs of' the Accoititait General dated 

24-10.000 in at page/lQ 	of tUe No. AdJflfl/A&E/28/9899N 11) 

ACCOUN.1ICCR (A) No, Admi( ci  
C 	 (6-33 . 	

Date: 0i- i2000. 
op)' to: 	 S  

I. Sri 13iSWartij Ptlrkayastiia Sr. Acctt. 	He Is directed to rcpo 	for duty.  ifl1i 	'O/o. 	Accountant 	Gencrai, (A), Assam, Guwalatj on cpj or his sanctjo, 	E. L. on f'or 2" and 3rd 
Novernber, 2000 .2. 1 lie Accoimi11t Gcncj 	(A&E) 	 ' 	

S 

Assaiii M aidall1)1 llila, 	
Fnformation please. Guwah:ti'_. 78 02 

	

I 	g. 	 or i 

3 The ACCOit nit (JLnej Ii (i\A L), 	For Infonn t,o11 pkdsç with 
• 	Mcglia 	u Sll1o!lg . 793 (0l. 	reference to the letter No. 

ESTT..J/8.l 1/87.88/2705 dated 
15-9.2000 

Th P. A. 0. (Local) 
The Advance Table (Adm:i.), (ocal). 6 	T he 13j II TabIC (Adii 	(Local)  7. The Scrvic 

flook.Pc(Il)ieI File Tabic (Admn.), (Local). 	, 8 	1 h ( aSIH r (Local i 	 - 

:n / 	

ACCOUNTS 01. Fl 9? ( 6 	
• / 	. 



oFFICE OF THECOUNTAT SENERAL (A'&.E) ASSAM, 
'MAlDAMTiAON, BELTOL& 6UWAHATI 781029. 

\dmn-1 0idero 119 	
Date 03102001 

puisuance df 0/0 the Sri Deputy Accountant General (A&E) Nagalans letter No n-1'A&r,2 8/2000-20001/744 dt 07 092001 the term of dcputatio of Sn Biswarup !'urkayastha. Sr. Acountaiit' in the O/O Accountant General (A&J) Asain Guwah.ati is heby:. e' (cn&d for a fin ther period of one veir we from 02 11 2001 to 0111 2002 

Sd!- -. 
Deputy Aw,untant General (A&E 

No. Admn-lcptn./6-l/2O1-2O0l93 1-1942 	 Date: 03.10.2001 
Copy forvirc1cc/ to: 	

. 
I) l'he Pnncipil Direc(or of Audit, NF Rh M.aligaon., Guwahati— 11 

The Accoufflant General (A&E) Mcghalaya etc. Shillong. 
The Account.s Officer (A), 0/0 the Sr. Deputy Accountant General (A&E) Nagaland, Kohhni for infirniatiou with t'cfcrcitcc ti his letter No. Admn-l/A&E/2-8/200_2001/7 dt. 07.09.2001. 
The Establishment Officer CM), O;O the Accountant General (A&E), Meglialaya, etc. Shiflong. The PAO Local 

) I he So t'c Admn - 11 Section 
The A'%IO ijC confidential Cell 
The Privatt Secretary to AG (A&E) A..ssam. Guwahati.  
Tht Scrice Book Gt:oup. 	. 

-10) Sti Bisarup Purkvsihit, Sr. Accountant. 
ii )The Ilindi Offlccr i/c ilindi Ccli. lie is tcquctcd to isuc 1-lindi vcrion of hiM order from his 

end. 	 . 	
( 12) Admn-1 Order Book. 

Sr. Aecoun r (Admn) 

B. l'ur 	 - 	 - 

- 	 . 	 . 	 . 

- 	-.------._;.;. ..----- -. -------------.-.- ......... 	• . .- ..........---- ----.-...- 

. 	-- 	-- --.-- 	... 	. 	...-------.-- -.--- -.- -. 	-. 

4 
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A N 	 n UI I ILl HI I III \( (HI 	I AN HI 	ASSIW 	
JAJI • 	 r't 	I: - 	

II 

-.tLlj. 
 

o 
lii 	ITI 	 n file. Sr D, s A& I, N , i,,J;,ricJ M kflr No AtTm 	

1 2 
8 11 21)'J2 tIi 

tcii oI dcputj, of Sn 	anp Puk n,flt Sr kcit in th O' thc 

• 	 .. 

;\M 	(i ih m 	IIcrch) Ckt1(IC(1  for n fUrtlii pci 1CC1 (ii oi 	I 	I IIon 
II '0(Y 	3 1J 2(iI 	

I 

I I 

L)pu Acc1 OncraJ(A & A 	J'I) phi h 1/)nI O2'g 	

I)nuf 23.11 

1 	Pi 

 

ilic I P-11 l)ircc)ç of AtilijI 	
CU%VI%itj ff, 

1 hc 	
McIaiYa cic ShiIIo, 

71 A.O,. O'Q thc Sr. DAG(,\p) 

8 	 for (I 	 with f to hh 	tcrNO :.. 
flIt 12 d I I 11 2k2 I mily(ID mn; hv thai 2 yeir r 	of 

Sli P111 h 	1fIii Si 	\LLII 	\ Itl)jJJ 	2.1 2( 	In I 11 (2 vk 	(,Ijr leiki s 
2(HJ0oI,7jj d.1(c(t 7.9,2001 Now 31.1 

year fc 	f 	
of Sri 	• 

PrvacUi 	Sr. 	h 	bcc, crcn(fcd 	6.1L2Ofl2 to 5.t1.2O3 	Therc h 
epucv ot 4 dv Le. floi 2.1 1.212 to 5.11. 

2UO2. 'lls may kihdly b claljfjed. On rcj1, 
of rcph. tlic sa: 	:ny bcru1ric(L 

4.1 hc E.rablicIiit1c71t Offlc 	(M), O.'o 1Ii A.G(/E) kLcaI,,3., etc. lüJJ 
I lic PA 	I'vI 	 S 	

0 

. 	TIi 	A. A.O, 	cf.i,Ifl(I,(.1I eIj. 7. 	.ilic S  

8 13 (euU 
10 shli Jzcut p1 nz 	Ii 	r 11 	

r 1 hds I utsj u.n i c I find, cell I Ic t i ULckd tO LSUc 
I Irndu crqicj of (11 'ot du 	lu 

end. 	• 	. 	S 	 V 	 V  

	

12. '(aJ11fl I. Orc!r haul,, 	 - 	V 	

.5 
V 	 V 	

tfices.j 	S...  

•1' 	
V. 

V 	 - 	

• 	: 	-; I 	. 	

. 

	

- 	•: 



0 • 	 . 	
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0F 'CC 01 T EkCCOUNFNT 1ENE{AL (A&) ASSAj1, 
- 761029. ATI - 

)t k1. No. 2t I 	
Dated 23 12 2003 

Ii put uinç of 01O th Sr DAG (A&E) Nagaland's Icttr No AdmllJA&E12 
8 98-9/)39 ut 15.122003 the teim 01 deputation of Sri Biswarup PurkayagtJa Sr 

in 111 0/0 the A (A& L) Assim, Gtiwafiati 18 hereby extexidcj for a further 
t)erul of one yc 	di 

 year) we. flom06. 11.2003 to 05.11.2004. 	 :. 

Sd/- 
i .lf[ 	

D;pu(y ACCOUUtht General (Adm 	C) & VL  • 	 . Adtn1,:11,1 120034175459 	
:. 	Dated: 23. 12.2003 

(opy fnv;1rdc(I to: 

h l"icipai lrccInr ()t;AiçI 	Nl- I, MahLm, 	uwa1i(j 	II, ') flic A(1 ( 	QL) \ILplI ti 
I 

a zi e tL, SliiIlujj 
1 Ii L st itib iunn UIIILi ( t) U i 	AG (A 	) MJi etc.. Shillong.  

olutna for iflforrntg 	with rc1rncc to his IcUet No. Adufl. i ..\ : / 7 ..98.:;9/939d 15. 12.2003. foeI.  
ti) A\O .e, Admit-Il. 
7) Service Grcisn'In(I, (ir61J1) 
) AA() e. C •flJcntjl Cell. 	 * 

I Im(h Cell. 1 Ic z Iequcstecl to issue Hindi vetion f this order from his end.  ffimvirupI ithavastha Sr. Accil. 
• 	11) l'iivate Secretary to the AG (A&E) Assam. (3uwaliaij. I 2) Adorn-I Order 13 ok. 
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Sr. Jtt:c,uIIL% Omvr (Au fl3n) 
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oIFYHE. ACCOUtgTANT €UEAL (AGE) AISSAM P  
AMiAON,flELTQL, UWMTJ - 781 O29 

M111-1 Orkid. No. 338 	 Die& 21 .03.2005 

lii purswtitce of 0/0 the AG (A&E) Megh's Order No. 274 dt. 02.00105 issued 

vidc mcI)) i\()., Esit.i/X-1 /)c -.. i.ic.0004405/569E-5702 di. 012.2005, Sii l3iswamp 

I'm ki. Si. Accti,, stands relieved of his duties from this offike tri thy alIenioun of 

dOjtc is dircctcd to report to his parent office Le. 0,10  the Si. DM3 (A&E) 

Nagiiand, l..ohirna. 

[Ax'ithuitls: Di\.G(A)'s. order dt. 15.03.05 at Pf32Nlnfile No. Mrnn-1/Deptni&1/2003- 

Omc&r (Ad;n;i) 
No. A. m.t ;i..)tpta.ió1 i2003-04/ VoL JJ55735 Dated: 21.03.2005 
Copy !)rvaricd to: 
I ). 	h: I IC 	I 	CIth of Audit., NF UI. tiahgaon, Guwahati 11 
2 1 J\0(A), 0/0 11.10 A(; (A&E) Meghalaya etc., Shillong tr intrmation with 

ictjiL/t > hj'. i\4eji0 1$41-  No.Estl. Ji8-J1,D-Mjs,/2004-Q5/5ó98 -5702 di. 
02.02.05. 

3) '[he. listbliuent' Officer (M), 00 the AG (A&E) Megh. e., Shillong. 
'A&E, Oio the Si'.. [MG (A&E) NaiIand, Kohima lOr inIimaiion,4 t  

'czir Icim of dcputation of Sri i3isvarup Purkayaitha, Sr. Accit. in this office xpircd 
on 05.11.04. 1is therefore, rcqucskxi to regulari,se flue above icriod (i.e !ioni. 
06. ii .04 to 3 LC3. 05) the extension of the tenure of deputation of' Sii Pw.ktyasih, 
Sr. Accit. from 96.11.04 to 31.03.05 may kindly be communicated to this office early 

tfirttcr ncceisary action at Ihis end. 
P.1. !° AG (A&E) Assan, Guwahati. 
The 110 i/c. PAO Local. 

AAO i'.. Adniifl. 
Seiv:kc iioupiBudget Group. 	. 
lAO ic. Confidential Cdl. 	: 
1-'ncii ( i I Ic is icqucctcl to icu Hin(.jj vc.rsinn of ihis onici from his cud 

ii) Si 	/11ip .l'uukaya6tha, Si. Acctt 
I 2.)P.C.o.1 Sii r3iwaiUp P 	asih Si. 
13) AdTym- t Ordet' Hook. 

r Aci unt0fliccr ( tchnn 
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'the Principal l)ii'ectoi' (Stafi). 
O/o. the Comptroller & Auditor General of India, 
10, Bahadur Shah Zafar Marg, 
New Delhi - I l0002. 

(Through Proper Channel) 

Subject : Request for deputation in the Hqrs. Office or retention on deputation in the OIo. the 
Accountant General, (A&E), Assarn, Guwaliati. 

Sir, 

With due regards and humble Submission with much hopes and aspiration I am 
submitting the following facts for the kind and sym pathetic consideration by your kind and benign 
honour. 

Sir, I am on deputation service in the O/o. the Accountant General, (A&E), Assam, 
Guwahati since the 6 November, 2000 from the O/o. the Sr. Dy. Accountant General, (A&E), 
Nagaland, Kohima. Since then I am discharging all my assigned duties to the full satisfaction of 
my superiors in this office. 

That Sir, the grounds on which my request for a place in the O/o. the AccoLintant General, 
(A&E), Assam either by unilateral transfer or on deputation basis had been granted by thc 
concerned authorities with concurrence by the Hqrs. Office, which are still persist. 

Sir, lily old aged ( about 68 years) widow mother is sick with Spondalitis and Sciatica 
along with other old age health complications every now and then requiring medical attention. The 
multiple physical sickness of my mother even often iiiake her completely bed ridden. My absence 
away from her and from Guwahati puts her in much mental agony and depression. 

My wife is an employee in the BSNL and posted in Guwahati. The state of health of my 
wife is also very much poor. My only son has just began his schooling. 

That Sir, in consideration of the above mentioned facts, being the only male member of 
the family I am not in a position to move to Kohima leaving my old aged mother and my family 
altogether without the care of any male member in the family and also I am not in a position to take 
lily family to Kohima due to its hilly and climatic condition which is detrimental to the prevailing 
health conditions of my mother and my wife. 

Sir, in consideration of the above mentioned facts I would request your kind honour to be 
kind enough to accommodate me either in the Hqrs. Office in New Delhi or in the O/o. the 
Accountant General, (A&E), Assam, Guwahati on deputation basis. 

Sir, I will also prefer to he Posted  in New Delhi where I will be able to find the best 
' medical facilities for my mother and my wife and also the best educational institute for lily only 

)hlwahati. the Fl 	 (l3iswaipPiirkayastlia) 

Sr. Accountant 



ANNEXUiE'Vfl 
(Edot) 

No. 28034/2/97-Bstt.(A ) 
Govz,ent of india 

Minieti7 of Personnel, Public GrIevances & Pensions 
(Department of Personnel & Training ) 

New Delhi, the 12th June 1997 

OFFICE MBANWM 

Sabt 	Pseting of husband and wife at the ømo Staticn. 

The undersigned is dIrected to say that on the subject 

nontIoned absve, Govemment has isied detailed guidelines 

vide O.M. No. 28034/7/86Estt.(A ) dated A 3.4.1966. The 

Fifth Central Pay Commission has now recommended that not 

only the exioting lnGtnzetione regalng the need to post 

husband and wife at the cme station neefl to be reiterated, 

1t has also recommended that the scope of these instructions 

should be widened to inc]ude the provision that uh em poets 

at the appropriate level exist in the organization at the 

same station, the husband and wife say invariably be posted 

together in order to enable them to lead a norMal family lIfe 

and Look after the velfare of the chIldren, oepecially till 

the children are 10 years of age. 

(D 	
2. 	The Govenmcnt after considering the matter, has 

,- decided to accept this recommendatIon of the Pifth Central. 

/1 	ay Commission. .ccordinl.y, it is reIterated that all 

11 

	

	 )inistrIes/Departments should àtrictly adhere to the guide- 

lines laId don in 0.I'. No. 28034/7/862stt.(A ) dated 

3.4.86 4ile deciding on the requests for posting of buband 

and wife at the same station and ahould ensure that such 

posting is Invariably done, especially tILL theIr children 	
On 

are 10 years of age, if poets at the apprcprlate level exist 

in the organleation at the sarne 4 statIon and if no adminis 



4 	

01 

dMinistrative problems are expeoted to zea.Ut as a 
oeneeqtzeno. 

	

30 	It is it*rther clarified that even oases 'whore 

only the wife is a government servant, the concessjo 

elabozated in paa 2 of this I 0.14o wOuld be Sdi*ies.tbte 
to the govenwient servant. 

	

4, 	Iee instutio would be applicable only 
to VMxx pests within the same department and 'would not 

apply on appointment under the 0Ontit Statting Sóhemo. 

	

5. 	A copy of this Department's 014 No 28034/7/86. 
Estt.(A ) dated 394.86 is enotosed tsr iea&y reference and 
guidance. 

	

60 	ILin&t version of the 014 is enclosed. 

3d,- IUfgibie 

.( .1rinder Singh ,) Joint SOCTOUTY to the Govt. of India 
Tel. No. 301 1276 

I • 	All Niniatrie s/Departments of the Govt • of India. 	9 

20 	Department of Women & Child Development. 
30 	Pke National Commission for Wo*en, 4, Deendayal 

Upadkyay Idarg, 120, New Delhi. 
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